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6.9.94 	}ard petitioner's counsel. 

At the admission stage itself, we find 

it expedient that the respondents be  
directed to dispose of the representatjto-j crlc 
of the petitioner dated 20.8.93  

expeditiously if the same has not yet 

been disposed of so far, preferably, 

within 15 days from the date of receipt 

of a copy of this order. 

A copy of the order shall be 

given to the petitioner' s counsel, and 	o 
a copy of the order shall be sent to the  

respondents. 

Shrj Ashok Mishra, learned 

~~ V,
Standing Counsel was heard. 	/ 
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